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Petal Shaven, 	Parliament Steet, New Delhi110 001. 
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(dustrial Stat.stics Wing), 	21 	Council House Street 
Ceicutta700 001. 

Director, 	Central Statistical Organisation (indus 
trial Statistjca Wing), 	Sardar 	Petal 6hvan, 	Par1ie 
ment Street, 	NewDalh110 001. 

Government of 	India, 	Servicd through the Secretary, F 
-nce Deparmi, 	!1ttwa Shaven, 	New Delhi. 

• I 	 .I.S.RCSPQNDENTS. 
----- 

E&.L' 	M. 	S.K.Dutta. 

C 	V 	R 	A 	
-- 

HUN' BLE 	I1IR. 	JJSTICE 5,NARYAN, 	VICE- CHAIRRAN. 
HQN'SLE 	MR. L.R.K.fRASAD, 	ME11BE1 	(A) 

DER 

C.:- 	The 	p pli cen ta, b e 1 nj 	17 in 

nurther, were working on the pos 	of 	Data Entry Operator 
- 	 - 	 - 	- 	 - 	I 	-- 

n &fl t.U, .S6ctiOnor the Centrlal Statistics Organisa-

tion ( In dustriai c)ta i-istics Wing, Calcutta. They all 

were availing the herefjt of thaI higher pay scale, being 

Rs.13502200/ w€e.f. 11th Septenber, 1989, on the 

$ tength of the Govrnent no.tlr i~.cation issued pursuant 

to acceptance of the 'ecomrnendatkon of the 'Seshagiri 

Corniitte. 

/ 	
2. 	 Evth though *,at the initial stage, 

various reliefs had been sought tor in terms as contained 

in paragraph 8(a) to (e), but at the stae of hearing, 

learned cpunsol for the applicants confifled to reliel' 

anly in rcgard to the Idate from iàhich the aforesaid 



2.' 
	 0. 

higher pay scale shold be implemented to. As against the 

implementation of the higher scale u.e.f. 11th Stember, 

1989, it was urged on; behalf of the applicants that it 

ought to have been extended w.e.f. let January, 1986 

the date of implementat&on of the recommendation of the 4t 

Central Pay Commission in co ntrast to such benefits allow 

to similarly circumstaced employees of the Data Protection 

Division of Railways. 

The applicantsprayer, as above, was 

cantrovertedby the reépondants side only on the plea 

that the benefit of' higher scale was extended to the 

applicants only on the strength of the recommendation 

of the I Seshagiri Committee* 4ich  was  acceptad by the 

cQvernment in and arounb the year 1969 and, therefore, 

it could be given ef'feck to f'rom th a date of the no tif i-

cation granting the benfit. 

In order to controvert the counter 

plea raised on behalf of the respondents, learned counsel 

for the applicanta has drawn our attention to the orders 

passed by this Tribun3lfrom different Bench,includ1ng 

that of Calcutta Bench* 	find that this Tribunal From 

Bombay Bench took a decision by a judgment and order 

dated, 7th f1arch, 1995, in 0.A•  N. 755 of 1990 (Han 

Shamrao Nimja& Ors. Va.Hinion of India & Ors.), as per 

ich the benefit .of higher scale was extended to simS 

larly situated incuinben4. w..f. 1st January, 1986. 

TheCalcutta Bench of this Tribunal w 

also proceeded on the line as decided by the Bombay Benc1, 

referred to above, and took a decision in its judgment 

and order dated, 6th [larch, 1996, passed in OA 282 of 1993 

and D.A. No.744 of 1993, and ther.thy, the benefit was 

extended to such aimjlarl' situated 	 w,e.f. 

1st January, 1986. 
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6. 	 Thref'or ep puting reliance an the 

earlier decision of tlis Bench a also of Bombay Bench, 

we find no alternativ then to e,tend the benet'it to the 

applicants of the •ins1tant case a6 well. 

the resul4, it is deemed expedient 

that this O.A be disosed ofuih a direction uon the 

respondents authcrity to deal wii.h. the poring represent 

tion rX the applicant ad to e4end the benef.t of the 

higher scale provided they are s4milarly situated as that 

of the applicants of the OAs, referred to above, and they 

have already been givLn the beneit of ft ca1e u..f. 11th 

September, 189. 

	

6, 	 Th3 OA is tha, d1posed of with the 

direction, as abOve. There shall The no order as to cost, 

(L.R.L, IRASAO) N A R( A N) 
VI C— CHAIR NAN 


